KARNATAKA LOKAYUKTA

NO:UPLOK-2/DE/202/2018/ARE-9 M.S.Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru - 560 001.
Date: 11-05-2019.

: : ENQUIRY REPORT : :

:: Present ::

( Lokappa N.R )
Additional Registrar of Enqiuries-9
Karnataka Lokayukta,
Bengaluru

Sub: Departmental Enquiry against Sri S.N.
Maregowda, retired Tahasildar,
Turuvekere, Tumkuru district -reg.

Ref: 1. G.O.No. RD 67 ADE 2016 Dtd.30/10/2017.

2. Nomination Order No: UPLOK-2/DE/202/2018
Dt: 20/04 /2014 of Hon’ble Upalokayukta.

****@***‘k

This Departmental Enquiry is initiated against against
Sri S.N. Maregowda, retired Tahasildar, Turuvekere, Tumkuru
district (hereinafter referred to as the Delinquent Government

Official for short “DGO”).

In view of the Government Order cited above at
reference No.l, Hon’ble Upalokayukta vide order dated
20/04/2014 cited above at reference No.2 has Nominated
Addl. Registrar of Enquiries-9 to frame the charges and to
conduct the enquiry against the aforesaid DGO. Additional
Registrar of Enquiries-9 has prepared Articles of charges,

statement of imputations of misconduct, list of witnesses
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proposed to be examined in support of the charges and list of
documents proposed to be relied on in support of the charges.
The copies of the same were issued to the DGO calling upon
him to appear before the Enquiry Officer and to submit

written statement of defence.

The Article of charges framed by the ARE-9 against the

DGO is as under :

ANNEXURE-I
CHARGE
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ANNEXURE-II
STATEMENT OF IMPUTATION OF MISCONDUCT:
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The DGO has appeared on 25/8/2018 before this enquiry

authority in pursuance to the service of the Article of charges.

Plea of the DGO has been recorded and they have pleaded
not guilty and claimed for holding enquiry.

The DGO has submitted written statement is that,

The Complainant has filed the complaint before the
Lokayukta Office on 17/12/13 at that time one Sri G.V.
Nenjappa working as Tahasildar of Turuvekere taluk,
Tumkuru district. After that he has received the charge from
the said G.V. Nanjappa as in charge Tahasildar of Turuvekere
on 7/3/14. Further submitted that from 7/3/14 upto
31/3/15 was working as Tahasildar of Turuvekere taluk after
he got promoted as Tahasildar. Further submitted that he
has informed to the AEE, PWD for repairing the public toilet
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in the premises of Taluk Office which was constructed by
PWD which department maintain the taluk office building.
Further submitted that before he was receiving the charge of
the Tahsildar of Turuvekere the said toilet rooms in the office
building have not maintained properly. Further submitted
that even though requested to the AEE, PWD to repair the
said toilet but they have not repaired the same. Further there
is no fund released by the district administration for repairing
the said toilet it was in the premises of the taluk office.
Further submitted that he was working as Tahasildar at
Turuvekere only 17 months, during that time he has left the
toilet in the quarters of the Tahasildar for use of lady officials
in the taluk office. But, public and male officials using the
public toilet which was constructed by the town panchayat,
Turuvekere nearby taluk office. Further submitted that he
has made an effort to repair the said toilet rooms during his
short period. Hence, prayed to drop the charge leveled against

him.

The disciplinary authority has examined the
complainant Sri Siddalingegowda s/o Late Bhairegowda,
Business, Mavinkere, Turuvekere taluk, Tumkuru district as
Pw.1 and Ex.P1 to 6 are got marked. The DGO has
examined any witness and not got marked any documents.

The questionnaire of the DGO was recorded.

The DGO has submitted his written brief. Heard the
submissions of the disciplinary authority and DGO’s side. I
answer the above charge in AFFIRMATIVE for the following ;
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REASONS

3) It is the prime duty of the disciplinary authority to prove
the charges that are leveled against the DGO.

4)  The disciplinary authority has examined the
complainant Sri Siddalingegowda s/o Late Bhairegowda,
Business, Mavinkere, Turuvekere taluk, Tumkuru district as
Pw.1 and Ex.Pl to 6 are got marked. The DGO has
examined any witness and not got marked any documents.
Pw.1 deposed in his chief examination that in Turuvekere
town there is Mini Vidhana Soudha building in which the
Tahasildar office is running. Even though the said building
has toilet rooms for officials and also public but the said
rooms are locked due to non-maintenance. Further
untolerable smell comes out from the said toilet rooms due to
non-supply of water to the said toilet rooms. Further in the
Tahasildar office not made any facility for drinking water to
public. For that the public suffered inconvenience in the said
office. Further Pw.1 deposed that since 5 year he has
submitted the requisition to the Tahsildar, Turuvekere, Dy.
Commissioner, Tumkuru and Asst. Commission, even
though that they have not taken action for repairing the said
toilet rooms for using the same by the public as well as staff
of the said office. Hence, he has filed the complaint before

the Lokayukts office.

5) The DGO has not examined any witness and not got
marked any documents to disprove the charge. Ex.P1 is the

complaint dated 17/12/2013. Ex.P2 and 3 are the complaipt



form No.I&Il dated 31/1/14. Ex.P4 comments dated
15/9/14 of the DGO along with documents (5 sheets). Ex.P5
is the comments dated 23/4/15 submitted by the Chief
Officer, TMC, Turuvekere along with documents (4 sheets).
Ex.P6 is the rejoinder of the complainant dated 31/1/15.

6) Perused the Ex.P1 to 6 along with evidence of Pw.1 and
written brief submitted by the DGO with documents. The
DGO was working as Tahasildar, Turuvekere taluk from
7/3/14 to 31/7/15. For the same the DGO produced the
Xerox copy of CTC (page 24-25). There is no dispute
regarding the fact that the DGO was working as Tahasildar
of Turuvekere from 7/3/2014 to 31/7/2015. The DGO
himself admittcd in his written statement as well as
comments that, the toilet rooms in the taluk office,
Turuvekere town are not properly maintained since 2013-14
upto 17-18 it includes period in which the DGO was
working as Tahasildar. The DGO produced the letter dated
17/8/18 of Tahasildar of Turuvekere to AEE, PWD,
Turuvekere for repairing the toilet rooms in taluk office. This
letter itself shows that the said toilet rooms have not
repaired for the use of officials and public. The DGO has
produced the Xerox colour photographs of the toilet system
in taluk office Turuvekere page No.32 to 35 and public
toilets of TMC nearby taluk office page No.36. The said
photographs itself shows that condition of the toilet rooms
in the taluk office and they till they have not repaired. As
per Ex.P1 the complainant filed the complaint before
Lokayukta office before the DGO assuming the charge as

Tahasildar of Turuvekere taluk. As per Ex.P4 comments of
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the DGO the Page No.47, the DGO sent a letter dated
5/9/2014 to the AEE, PWD, Turuvekere for repairing of
toilet rooms in the Mini Vidhana Soudha, Turuvekere town
the same was received by the said office and also another
letter dated 5/8/14, 4/1/14 Ex.P4 page No.48 and page
No.49 to the AEE, PWD, Turuvekere sub division for repair
for toilet rooms in Mini Vidhana Soudha, Turuvekere town.
Except the said letter the DGO has not made any effort to
.‘rep/aidr;:jt/hcle said toilet rooms for use of the officials who are
working in the said office and also to the public. There is no
document to show that the DGO has submitted his letter to
the concerned Executive Engineer and also Dy.
Commissioner, Tumkuru for solving the said problem. The
DGO was not an ordinary person, he was working as a
Taluk Executive Magistrate, Head of the Revenue
Department of Taluk. The Ex.P5 is the comments with
photographs produced by the Chief Officer, TMC,
Turuvekere. As per the said document the public toilet
which is existed nearby the taluk office is repaired and let
for use of the public. Ex.P6 is the rejoinder of the
complainant he has repeated the same thing ie., the toilet
rooms in Mini Vidhana Saudha Turuvekere town till not
repaired. For public use or officials use. The above said all
facts clearly reveals that during the period of the DGO ie.,
after Pw.1 lodged the complaint before Lokayukta, he was
being a Tahasildar and Taluk Executive Magistrate has not
made any effort regarding repairing of the said toilet system
through the concerned department who are maintaining the

taluk office building except writing one or two letters to the "
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AEE, PWD sub division, Turuvekere. The said act of the
DGO amounts to dereliction of his duty. Thereby the
disciplinary authority succeeded to prove the charge leveled

against the DGO.

7) In the above said facts and circumstances, charge
leveled against the DGO is proved. Hence, report is

submitted to Hon’ble Upalokayukta for further action.
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(Lokappa N.R)
Additional Registrar Enquiries-9
Karnataka Lokayukta,
Bengaluru.

i) List of witnesses examined on behalf of

Disciplinary Authority.

Pw.1 Sri  Siddalingegowda s/o Late Bhairegowda,
Business, Mavinkere, Turuvekere  taluk,
Tumkuru district N,

ii) List of Documents marked on behalf of

Disciplinary Authority.

Ex.P1 Complaint dated 17/12/2013

Ex.P2 and 3 | Complaint form No.I&II dated 31 /1/14

Ex.P4 Comments dated 15/9/ 14 of the DGO along
with documents

Ex.P5 Comments dated 23/4/15 submitted by the

| Chief Officer, TMC, -Turuvekere along with

documents

Ex.P6 Rejoinder of the complainant dated 31/1 /1 SJ
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iii) List of witnesses examined on behalf of DGO.

Dw.1 NIL

iv) List of documents marked on behalf of DGO

Ex.D1 NIL

M\\%M
(Lokappa N.R)
Additional Registrar Enquiries-9
Karnataka Lokayukta,
Bengaluru.



No.UPLOK-2/DE-202/2018/ ARE-9 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001.
Dated 17.06.2019.
RECOMMENDATION

Sub:- Departmental inquiry against Sri :
S.N.Maregowda, the then Tahsildar(retired)
Turuvekere Taluk, Tumkur District - reg.

Ref:- 1) Government Order No. RD 67 ADE 2016
dated 30.10.2017.

2) Nomination order No. UPLOK-2/DE/202/2018
dated 20.04.2018 of Upalokayukta, State of
Karnataka.

3) Inquiry report dated 11.06.2019 of Additional

Registrar of Enquiries-9, Karnataka Lokayukta,
Bengaluru.

The Government by its order dated 30.10.2017 initiated
the disciplinary proceedings against S.N.Maregowda, the
then Tahsildar, Turuvekere Taluk, Tumkur District,
[hereinafter referred to as Delinquent Government Official,
for short as ‘DGO’] and entrusted the departmental inquiry

to this Institution.



2. This Institution by Nomination Order No. UPLOK-
2/DE/202/2018 dated 20.04.2018 nominated Additional
Registrar of Enquiries-9, Karnataka Lokayukta, Bengaluruy,
as the Inquiry Officer to frame charges and to conduct
departmental inquiry against DGO for the alleged charge of

misconduct, said to have been committed by him.

3. The DGO - S.N.Maregowda, the then Tahsildar,
Turuvekere Taluk, Tumkur District, was tried for the

following charges:-
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4.  The Inquiry Officer (Additional Registrar of Enquiries-
9) on proper appreciation of oral and documentary evidence
has held that ’ the Disciplinary Authority has ‘proved’
the charge framed against the DGO Sri S.N.Maregowda, the

then Tahsildar, Turuvekere Taluk, Tumkur District.”

5  On re-consideration of report of inquiry, I do not find
any reason to interfere with the findings recorded by the
Inquiry Officer. Therefore, it is hereby recommended to the

Government to accept the report of Inquiry Officer.

6. As per the First Oral Statement of DGO furnished by
the Inquiry Officer, DGO - S.N.Maregowda, the then
Tahsildar, Turuvekere Taluk, Tumkur District, has retired

from service on 31.7.2015.
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7. Having regard to the nature of charge ‘proved’
against DGO - S.N.Maregowda, the then Tahsildar,

Turuvekere Taluk, Tumkur District,

i) it is hereby recommended to the
Government to impose penalty of
‘withholding 5% of pension payable to
DGO - ©Sri SN.Maregowda, Retired
Tahsildar, Turuvekere Taluk, Tumkur
District, for a period of 5 years.’

8. Action taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

S - =
(JUSTICE N. ANANDA)
Upalokayukta,

State of Karnataka.
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